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Issue notice to respondents to sho& L
cause why the petltlon may not be admitted. List f N
for admission hearing on 3% 26. 9 2 . In the mean
time the respondents shall assign proper duties to
the applicant., They shall also produce the record:
The case may be disposed of finally on the date fized,
Copy of the order may be given to the learned counsel
for the applicant within # twenty four hours,
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH

LUCKNOW,
0.4, No. 307/1990
Jeet Ram | _ Applicant.
versus
Union of Indig & others | Respondents.

Hon, Mr, D.K. Agrawal, J.M.
Hono Mro Ko Obayya‘ A@i\do

(Hon. Mr. D.X. Agrawal, JeM.)

This application can be understood in the context
of 0.2, No. 300/1989 decided on 20.3;§e\§ghe applicant
was a Keyman. He was transferred from Gangf§52"1 to
Gang No. 2. However, he did not handover charge in Gaﬁg
No. 1 and therefore, he was not allowed.tb join in Gang
No. 2. O.A. No, 300/892 was filed by the applicant alleging
that his services have been orally terminated. The emplové
denied that the services of the applicant were teminated
ét any point of time, They placed the correct facts .
beforeIUS. It was stated that the applicant was absconding
and avoiding to handover charge in Gang No, 1, nor he was

: t

joining iniGang No. 2. It was further pleaded by/tgig
he cannot beé allowed to join in Gang No. 2 unlesé he
hanéls over the charge in Gang No. 1. Therefore, we passed
an order to treat the applicant on duty in Gang No, 2
with effect ftomt:he date he joins there after handing
over the charge in Gang No. 1. We further directedt hat

the applicant will not be paid salary for the period
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he has actually not worked. A further direction was

made that the period for which the salary is not paid,

will, however not be treated as break in service either
for seniority purpose or for counting the continuity of
service .of the applicant for future promotiOns° The
state of affairs remained the same i,e. the applicant
has neither handed over the charge in Gang No. 1, nor
vjoined Gang No.v2, instead the present application has
been filed alleging the same facts that his services
havevbeen orally tgrminated.,ﬁ further prayer is that
i t . he is entitled to promotion as Mate,

“%7?” _)ff 2, We have carefully consicdered the pleédings oft he
parties, HOWe§er, we were deprived of the benefit of
hearing the learned counsel for the applicant, Neither
‘the applicant, nor his counsel appeared on the date of
'hearing, Opposité’party No. 4 only appeared before us

on t he date of hearinga

o 3. Having giVen &ur careful éonsideratiOn to the

\? 11 ; ' pleadings of parties, We are of the opinion that the
yfesent-application is barredlby principle analogous
to res-judicata, as regards the relief contained in
Clause I. As to relief contéined in Clause II i.e. the
prohotiOn to thg post of Mate from Gangman, we only
observe at this stage'that the applicant is not in
employment as on date. He must first comply with our
orders passed earlief referred to above, hand over the
charge in Gang No. 1 and join Gang No. 2. Thercafter,

he shoulé make representation to the competent authority

for promotion, if due. He can approach the Tribunal only

K Qs S G
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after exhausting the departmental remedy. Thérefare,
we are not expressing our opinion about the question
of promotion. We may also mention that necessary fécts
as to how the applicant was pat entitled for promotion,
has not been set out before us, therefore, we cannot
consider the question bf promotion in the present

petition.

4, Therefore, the claim pétition is disposed of as
above in'the light of above obserVations° No order as
to CﬁStS.

‘@W N S

A»ﬁpiq J’ ol\iq D’(—(I\ “( t?/ v .

Lucknow Dated: Aprilmihﬂ) 1991,
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-particulars to be examined

pASS o L

>Is the 2psest campetent 7

a).
. b)

Is the application in the
prescribed form ?

Is the application in papar
book form 7

R

Have six complete sets of the
application R,~P f1§,? ?

IR
Is the gﬁggéé’ln time ?

If' not, by houw many days it

is beyond time?

Has suffieient case for nriot
making the application in time,
been filed?

Has.the document of authorisation/
Vakalatnama been filed ?

Is the application accompanied by
B.0,/Postal Order for Rs,50/-

Has 'the certified COpM/COplES

h).

c)

‘of the order(s) against which the
_-application is made been filed?

ey

‘Have the copies of the

~documents/ relied upon by the
‘applicant and mentioned in the.

appllcatlon, been filed ?

Have. the documents referred
to in (a) above duly attested

by a Gazetted Officer and

numbered accordingly ?

are the documents referred

t6 in (a) above neatly typed
- in double sapce ?

Has the index of documents been
filed and pageing done properly ?

' Have the chronological details
of representation made and the .
out come of such representation .
been indicated in the application?

Is the matter raised in the appli-
cation pending before, any court of

Law,or any other Bench of Tribunal?

Endorsement as_to result of examinatiom
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particulars to he Examinad

I3

11, Are thé apnli caL¢aq/dup11catg
. Copy/ 3paro CCylfS signed 9

12,  Arc cxira gopios of the appllcatlom

with-Annexures filed ? .
' nexures : ,
. ' a) Identical with the Original ¢

b) DBefoctive 7

c) Uanting in Annoyunos

Nos. pagcsios v ? : n )

2

trc Tile sizec wrwelopes : o
e " \ : ’ .
ing full dddre§suq af the ‘ ” yy‘a.ﬁﬁ . A
unc nts boen filed ? :
"4, Are thz given address the | - ~ ’ SR S
v ek e : : ny% SR :
ragistered addrcss ? : : /A : - -

15, Do tint nemes.cf the parties . 0
“statod In uhu conlcs tally with
these indicated in the appll— : =
. cation 7 : '

~ 16, Are tho cranslations certificd
“50'5¢ ture or suprorted by an
Affidayit affirming that they
“arc true ?

3z
v'b

17.  tre the facts of the case : B . , ‘
mentionod in item no, 6 of the e ¢ Yfm Ne o o
appiicatipn 7 o : g T Y B
2) Concise 7

* a " . . . ) s
0)  under “istinct heads ? I Y ~
€) “umborcd consectivoly B, : I S - “«
.~ d) Tvped in double Spacﬁ on one DY,
‘ . sico of the paper o , A b

18. ,Havu the pdftlLUlarS for incerim : . , .
order praycd for 1nd1catc with -'7/d
rea5ur ? S \

19, uhethcr all the remcdies have S ;%AX ‘Y?
_ bocn exhausted, - : ; : : ~ _




IN THE GINTRAL ADKINISTRATIVE TRIBSNAL, CTROJIT BEN(H,
- 10 CKN0.

FORL I
( 3ee Rule 4)

APPLI CATION UNDSK SECPION 19 OF THL  CRATRAL
‘ AINISTRATIVE TRIRINAL ACT 1985

Jeet Ram - cers Applicant
Vs,
Union of India | +o00. Hespondents

WATH AGATNST ORAL ORDER OF  CEASATION
R OF MAPLOTMENT FROU POST OF KEWMAV W.

\W! - RAILWAY, |
l...0..0WIQEI‘L-AYI‘IQ]‘?.NQ‘OIOl'OO..I.O‘O".el‘&.!......ll..
i%l . Degeription of documents  Page No,  Remarks
0. | ,

[

. _ o Te 12
1. kemo of Claim petidion ITe 1

2. Vakalarana 173

3, _Other docment filed in compilation No,IL

, (. ‘\\\ h
I\ &ET
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Lucknow ‘ %’U
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Dated Signature of Applicant

. Jeet Ham
Date of filing '

through counsel
or

- Date of Receipt by Post VS N Seceen

o ( S.N. Saxena)
Registeabion No. - Adweate, Lucknow.

Signature of Registrar,



/ | | " , el A dmin, tratiy

A . ¢ Tribuna}
] . » Cll‘cu]t “C“c u
! . Date of Filing hL ckw v
Ratc of Receipt 1y - t - 6‘10
L & -~ 2
I THE  CENTRAL ADMINISTRATLVE TRIBINALT CIRWIT
| BEN G LU GV,
Jeet Ram, aged about 44 years, son of Munna,
>.f Resident of Village Kondari Xhera, Post Berua, Tehsil
DT Sandila District Hardoi. |
L +ovee Applicant,
| Vs |
1. Union of India, through Secretary to Uepartment
“of Railways New Delhi.
| 2. Divisional Rail Manager, Northern Railway, )
N i loradabad.
}. | 3. Assistant Ingineer, Northern Railway, Sitapur

/‘S City._ |
| 4, Fernanent Way Inspector, llorthern Railway Balamau,
District Hardoi. | |
«eveee Respondents.

DEZATL UF 4PPLTCATION

1. PAATLLARS OF URDER AGAINST WHIGI APPLICATION 13

‘The application is made against the following

orders:-
U»f/lﬁ???;f () Order o, Nil
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(ii) Dgte - . O Wilk

(1ii) Passed by Nil

 Since no specific order is writing has been
passed it is not possible to give details of

| any such order. Applicant has been orally
ordered by respondent Ho. 4 ot to resume
duties with effect fron 2.9.89 and has

Pt 3 k L o accordingly not been pem:iﬁted to resume

llis duties from such date.

2.  JURLSDICTION OF THi TRIBINAL:

1
~

The applicent declares that the subject ma{cter
against which he wants redressal is within

= S the jurisdiction of thig Hon'ble Tribunal.
3., LIMIEATION:

< , ~ The appl'i,cant' forther declare that the

L | spplication is within limitation prescribed’
in Section 21 of the Adninistrative Trilunal's
Act 1985, | :

4, BACTS OF THE CASE:

8.

|

That spplicant/ petitioner after working as
casial labour from 1961 to 1964 was made
Regnlar Gangnen simce 3.10.194.,

Onaziss . .3
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That having regard to petitioher's seniority
and mefit, suitabléty end perfonﬁances he
by Assistant Engineer N.Rly. Hardoi(under
whose afminkstrative control at the relevant
tine) on the higher post of Keymen against
existing vacancy in the gseale of R 800-1150 |
per month from post of Géngguan. This \
promotion was made after due P Mo

selection,

That the éppli cant is at present working as
Keyman in the scale of Rs. 800-1150 per month
under the adninistrative control of opposite
party Nc'."3 and is working under supervisioh

and gﬁmtml of "Opposite Party No.4.

That the previously spplicant was ordered

 orally by the 'RespOndenﬁ No. 4 on 2.9.89

Pid
4' 2.
!
2
4.3
/
4, 5

not to work as his services had been teminated

by oral order of the Opposite Party No. 4.

That after extusting of departmental remedies
he had to prefer a claim petition before this
Hon'ble Tritunal which was allowdd vide orders
ab. 23.3.90 and the Opp.Parties stated
specifically that they had no objection %o
ellow the applicant to take back in service
and sllowed him to resume his duties. A
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tme copy of the order of the Tribunal is being
filled herewith as Annexure No, f-1

-4~

That in compliance of the Hon'ble Tribunal's
order the petitioner was reinstated and was

2 and
But the Opp. Party No. 4 Sri

Sharma become annoyed with the success

transfereed from Genge No. 1 to Gange No.
joined there.

of the petitioner in court case and it inereased

the personal illwill malafide of Opp. Piarty

No. 4 towords the petitioner and he said that
he will give ‘g lesson to{this Harijan low caste
for daring to géﬁrthe court and complaining against
A true copy of the transfer order dt.
21.5.90 received on 24.8.90 is being filed as
innexure No, A-2. |

him.

That the Opp. I’a‘rty No. 4 posted the petltloner

“under his oontrol and supervision’ and reqiired

hin to watch K,J. 17 to 22. The Opp. Party
No, 4 issued and served on the petitioner
three letters separately on 23.6.90. ‘Eh@
copies of the said letters are bamg flled as

A;anexur\,s lNo. A=3, A-4, and A-5

4 8 That vide letter dt. 23.6. 90 he was pos ted in

 bearing plate ete.

.....

to send llst of parki.e. Chabhl, Bolt, Pin,

He was glven supermsmn of

\

N . . .
) U [}
. '
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Gt 7

s

grea KJdi. 17 to 22 . Acoordingly he reported

-5

the matter to the authorities, asking required
supply of the articles which were.necesgary
for pmpér maintenance€$%éévggsligiter dt.
13.6,90 and 23.6,1990 he relevant letfer m
¥o this respect are teing filed herewith ag
innexure o, A-6 (letter dt. 13.6.90) and as
nexure Hlo, A7 ( letter dt. 23,6.90). As
a Tesult of anmoyance of P, 4 the petitioner
was served a so called ‘eharge sheet on 2,5,90
showing some shortage { i.e. MWD

The petitioner explained his position in

detail. He could not know yet what had heen

the fate of the so called charge sheet . The

true copy of the said charge sheet and its

reply has been filed as Annexure No, A-B and

jx_—_g_

1s never given charge of any spare parts or tools

‘bt it is the duty of Py $ and Histri 4o &Ml

get utilized the fools by the Keyman and Gange
man . 1% is clearly provided in the rules |
thet the Kate will take charge of the fools
ana keép -thezg Qproperly’ after 'geti;n;é the work
done. - le has also o supervised that tools
have not been left at the site or track. Thgs

it is clear that the Keyman is not given any

charge of tools and other gaw goods and he is
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ot allowed to vtake them home, 1t is a false
pretence that the petitioner was avoiding to
give the charge as nothing is given him to

in charge which he should give in charge to
other man'/ in fact and practice. 'Iﬁ '.fact the
Keynan is iséued at the time«lof work tools and

other parts which are tsken back ab the closing

of the dayo

4,10 That being annoyed the P.W. 1 i.e. Opp.Party
o, 4 by oral Qrder like the pagt ordered the
liate not to allow the petitioner to work and thus
the petitioner has again been deprived of his
employment which is only source of his livihood
4 true copy of late's letter dbf. 4.7.90 is being
filed as Annexure lqu‘m . Sinee then the

petitioner though he goes to attend his duty

daily but not allowed to work and is being marked

absent.,

4,11 That the petitioner sutmitied a representation
 narrating all the facts to Mandal Rail Prabandh
lMoradabad vide letter dt. 8,7.1990 and sent

its copy to Assistant Sitapur city as well .
The true copy is being filed as Annexure Ho,A-1F
4.12‘.'1‘hatfthe_0pp. Parjty No, 4 gent g regigterad
‘letter db. 27,6.90 which w. 0d b g
e 0 which wag receiveg by the

Q]
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4,14,

the petitioner on 25.,'?.90 svtating therein thet

==

the petitioner is absent from his duties without
any intigpation and the petitioner MI'@q}J.iI‘C%d to
present himself before him within 3 days for
duties/. Otherwige it will be presumed that

- . - M - . » -
the petitioner not inclined o resume duties,

That though *i;he petitioner was going on his
Buty every day bat was not sllowed to work and
his services teminated by oral order &%x of
Opp. Farty No. 4, The petitioner in compliance
of the letter dt. 19,7.90 presented himselfA
before the Opp. Party No. 4 for duty. The Opp.
Party No. 4 huniliated hin and declined o allow
the petitioner to wrok saying that the letter
sent by him was simply a pepers transaction

and peshbandi to save himself and his action

and deprive the gpplicant from complaining

before the higher authorities or the court,

That the petitioner sutmitted an other represen-

tation dt. 4.8.90 narreting all the facts and

praying thet he will be allowed to work and his

service be deemed continued from 4,7.90 on

records end he is being illegally not allowed
to work due to arbitrary oral orders of the
Opp. Party No.4. A true copy of the

representation dt. 4.8.90 is being filed herewith

g

as Annexure No. A-13.
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That inspite of lépse of considerable period
of time the potltlom}loould not get any
relief from the departmen"cql higher au‘ohomhes
and oould know nothing about the decision

of the said representation. The petitioner
has been depriired of his only source of
livelihood and henoe‘he having no other
ﬁffectinf,g} the ramedy/ seeks the protection

of this Hon'tle Court mnd challenges the
validity of the orel order of P.W, No. 4
teminating hig services which were given
effect to and communicated vide lebter .
4,7.,90 of the Wate Sri Gadan ; amongst

- other it the following grounds:-

GROUNDS

Because the orsl orders of 0.F. No. 4 termi-

nating the petitioner's services communiecated
vide letter dt. £,7.90 of the Mate Sri Gaden

are arbitrary and illegal and are lible to

- to set aside,

Because the oral orders teminating the
services of the petitioner are malafide and

also against the principles of natural justice,

Because action of respondents in ordéring

orel ceasation of petitioner employment from
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post of kéynan is highly arbitrary, high
handed and illegal .
D) Because petitionerbemployment can not be put
J to an end, nokﬁitv can be curtailed or
minimised without having full and fair
‘re-course to rules i.e, reasonable opportunity
of hearing , enquiry, show cause etf. in
absence of which such sort of action ig

drmwarranted in 1aw.

) Becguse action of regpondent is coﬁtrary to
to the principles of natural justice, équity
and fair play as well as it is ocontrary

to niles.

6. Details of Remedies exhugted:-

The applicant declares that he has availed all

tnn r@medles available to him under mles { It may be
stated that since no specific order inwriting has
been passed, legally no sppeal can be filed , even
then ) epplicant has preferred a representabion on
8.7,90 by mean of Annexureylo Af%j’&A%hich hagfmot

been responded.

7. li ATTERS WOT PREVIOUSLY FILED OR PENDING
| WLTH ANY OTHER QUURT.

The applicamit further declares that he had

- not filed previously any epplication, writ petition

or suit regarding the matter in respect of which

application has been made, before any court of law
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or any other - authority or any other Bench of

the Tritunal and nor any sach epplication, wrig
petition or suit is pending before any court of

law .

HEL TRFS SOUGHT: -

8.

In view of the facts mentioned in para 4 alove

the applicent prays for the following reliefs:-

(i) a declaration, direction or order in the nature

 of mandameus be issued in favour of’ applicant

to the effeet that he shall be deemed to have
under respoﬁdents as usual and entitled to

all consequental benefit of galary ebe.

(ii) a direction or order in the nature of madampus

. be issued dirvecting the Opp. Parties to
consider the petitioner's name for promotion
to the post of mabe from the due dabe
according to the seniority‘ and subtablity , —
Hhe persons junior to the pe’citiavr};eﬂl?iéé}dgg/
Gangeman , it they are being pemitted to

3 ] WU ,g’"c,mog Ty

work as acting mate on the posgt of late the
petitioner is the senior most Keyman and

belongs to schedule caste.

(iii) Coste of the claim petition and such other

relief as may be deemed fit and proper fnthe
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9

10.

-19-

in the cifcumstances of the case may be also

beanted to the petitioner,

oy

P A PRAED FOR:

Pending final décision on the petitioner T

INTEKIN ORDEK

application, the petitioner seeks the following
interin reliefi- |

" Respondents be ordered %o pernit petitioner
to continue him to work on post of keyman in
Gang No. 2 BS under P.W.I. Balaman and to make
him Regnlar payment of salary for the post of

Keyman “',

iﬁ}PLiCAPION IS presented through counsel Sri

S.V. Saxena, Advocate, Lucknow.

3o
4@

Name of Bank on which drawns
Demand Draft No. | /

or
No. of Indien Postal Ordems © ¢ it 785
Neme of issuing Post Office: prol \":&Mﬁ
Date of issue of Postal Order: 31-3-~9)0
Post Office at which payable:-

r Tl F 7 \ 0 T
1. Demand Draft /Postal Order: o"05  yiu7es

. \ . — - i~2-~9 '
2. Index of Compiliation No.l ﬁ’f"‘%ﬁ?ﬂ LM,\*?@{,,_,,,,

. Lo bgmrmennd
and Vakalatnama o :
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3. Compilation No.2 along with

mﬁa‘@

Signature of the petitioner

application.

YERIFLI CATION

I, Jeet Hem, Son of Sri Munna Resident of Village
Kondari Khera, Post Berua, Tehsil Sandila District

Hardoi dotherghygérify that the dntents of para 4

o 7/_!0 are true to my personsl knowledge and contents

vare beliefed to be Hrue
on legal advice and that I have mot supressed eny
material fact., Oo help me God.

of paras ¢ i % ix

0
'&ﬂ; AR
Lucknow Signature of the Petitioner
Dated 5 ,, 1990 . < :
: Lk | /S . N ',Dew*‘tc—ﬂ

(0 9 ~Yq = Mvv—f@\/(,\ ‘
To C___,WVJ»«LJ\ &,4_, VN KLMV%,]\

The Registrér, ,
Central Administrative Tribunal Allshabsd

Circait Bench,
LU CKNO Y
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LU &d\uw.
Jeet Ram ... Petitioner |
Vs.
Union of India & Qbhers, ««..0pp.Parties,
{ exure No |
Court, Order
Centrel Administrative Trilunal, Allehabad
Circuit Bench, Lucknow. ‘
Regisgtration 0.4. No.300 of 1989 (L) |
| - Jeet Ram | ~ «e. Applicant
Y ' | Vs,
B
Union of India and others  ....Opp.Parfies # Responden
Hon' ble D K Agarwal Ji-
W‘fﬁ | This application'u/s. 19 of the Adninistrative

£ WS Tuitmals Act XITI of 1985 was filed on 25.10.89

Som JV awo.yan cgaxt:t'za ‘
| MA, LLS coveae ggorigeed with the oral order of teminagtion. The
214, Durvijaya Gunj

LUCKNOW-226004  Applicant was working as Keyman and transferred from

Gang Nos 1 to Gang No. 2. The zmy allegation is that
ne did not hand over the charge in Cang Ho.1 -and
&}&% "hemiore he was not allowed to 30111 in Gang No. 2
AU 'Q.,'\H W
| he declaration sought is that he be deemed fo be
Keyman in uana No. 2. '




“o

-9 |
2e We have perused the pleading of the parties

and the original records. We are of opinion thab the
case can be finally disposed of abt this stage itself.
The @eason is that the Regpondents have no objection
to take work from the Applicant provided he hands over

charge in Gang No.l and joins in Geng No. 2 . Since

the Applicant wants only employment and the Respondents

are prepared to offer him the same, we feel that the
interest ofjustice will be served by making an order
forthwith. |

3. In view of the above , we direct the Hespondents
to treat the Applicant on duty in Geng No. 2 w.e.f. the
date he joins ther e after handing over charge in Gang
o.1. The Applicant will not be paid mkm salary for the
period for which he had actually not worked. However,
tn emod for which the salary is not paid , it will
not be treated as break in service either for seniority
purpose or for counting the continuity of service of the
Applicant in future . The petition is disposed of

accordingly and there will be no order as to costs.

MEiEER (4) | 23, 3,90
MEMBER (J)
Dated 23.3,1990 |
Attested . |

. Y \
Co'Te G, Sdg/ | i:;,k; »

seal ueputy ﬁO“lntI"il‘,
Central Adrlmlstrmlw Tribunal

L Cofet Lucknow Bench, Lucknow.

s .o §.:u—./—~—.

* 0880000 *

Som dVazayarz Saxena True Gopy
MaAa L LS. Advocate
214, Durvijaya Gunj
LUCKNOW-226004
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Vs.

Union of India & Others e Opp. Farties.

VP73 dnTit
I, Jeet Ram, aged about 43 yrs. Son of Sri
Munna h/o Village Kondarl Khera, Post Bema, Tehsil

Sandila District Hard01 do hereby solemnly affim and
and gtate on oath as under:-

1. That the deponént is claimant in the above
noted claim petition and as such he know the fact of

thlS €ase, !

24 That the deponent had been ordered orally
by U.P. No. 4 not to work saylng that his servn.ces
stood teminated with immediate effect of Sri G@dan

.\ ‘the mate of 2 BS intimated the abtove fact about oral
\order of 0.P. No, 4 teminating clalmmt's services

7 _Vlde letter dte 4.7.90. contain in Annexure No. A-10.

3 That since 4.'?.90 the claimant went to attend
his duties every day but was not sllowed to- work and
arbitarily marked absent from duty'due to said oral
order of the 0.P. No. 4.

4, That in this cojnection when ever the deponent
approached the authorities concern he was neither allowé7

/

to join duties not salary has in paid to him for the




| | | -2
~ month of July, 1990 to on wards' till date.

S That ingpite of the all efforts Opp.Parties
as for neither paid the salary to the depoﬁent
nor they have pemitted him to resume the duties
inspite of the facts that deponent is all alohg
ready and willing to resume-and perfom his duties
& It is also. sulmitted that the deponent reoelju/eu&
Y | no regponge of his letter ( Representatlon? dt.

+ 8.7.90 and 4.8-90,

Lu cknow " g\ @/’f] |

Datead: 5.9.1990 Depoaent
yerificastion
§ I, the above named deponent do hereby
1/{ | | verify that the contents of paras 1 to5 of this
% - affidavit are true to my personal knowledge. No

part of it is false and nothing material has been
concealed. So help me God.

Lucknow, b—r/lﬂg?ﬁ

Dated: 9, 9. 1990 Deponent

L, identify the deponent who has signed

before ne, S W ,Scsu_\\
Adwvocate

- ) N — v

Solemnly affirmed before me on 5°-4-q. at;}/a—ds”‘a,l;/p.za,
by the deponent who has been identified by g~
SN, Saxena , Adwocate High Court Lucknow bench, Lko,

e

(Nagery X0 I have fully satisfied myself by examlnlng the

OST’I“ ¢ @) - ; b\; d“ deponent who has understood the contents of this
‘gLuc;“m\ t‘m affidavit which have teen read out and explain to her,
No i'{ 40 ..

L | PYES 4/40 . 1{
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IN THE GENTRAL ADMINISTRATIVE TRIBUNAL: ADDITIONAL
o BENGI s ALLAHABAD |
S000oc0odrace
Gounlin Reply on behalf of the Respondents
o , In

Registration No, 307 of 1990

Jeet Ram cc.ooo-o ®eccecee Petitioner
Versus

The Uniom of India

and others see0s00s0s0ede Respondents,

1. That the allegations made in
paragraph 1 of the pctition ere false.:i-no;orm
and are denied. No oral or written order has
beéen passed by the Respondents not to allow duty
to the petitioner. Infa#t the petitioner himself
C Maes 271-6.90
is sksconding from dntyKand is not taking over
charge of Gang No.2 inspite of the orders of this
Hon'ble Tribunal dated 23.3.90 passed in
Registration No.300 of 1989 (L): Jeet Ram Vs,

‘Union of India & o thers,
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2 | - That the contents of paragraphs
2 and 3 of the petition need no reply.

3. That the facts stated in parasraph
4(1) of the petition are not disputed,

4, ’ That thefacts stated in paragraph
4(2) of the petition are not disputed,

5. That in reply to tl};e contents of
paragraph 4(3) of the petition, it is submitted
that the petitioner was transferred as Keyman
araae@ea»nso)fmm Gang No.1 BS to Gang No.2 BS,
but the petitioner refused to take charge of his
post in Gang No, 2 BS and is at present absconding
from duty. |

6, - That the allegations made in
paragraphs 4(¢) and 4(5) ofthe petition are
absolutely false, incorrect and are denied, The
petitioner's services have never heen terminated
nor has any oral order terminating his services
Been passed as alleged, Infact on 2.9.89 the
petitioner was asked to hand over charge of his
post in Gang No. 1 S efore proceeding on
transfer to Gang No. 2 BS but the petiticner
refused to hand over charge in Gang No. 1 BS
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ana absconded from duty. Thereafter he filed a
petition in this Hon'sle Tribunal and the Hon'kle
Tribunal vide its order dated 23.3,90 (Annexures1
to the petition) directed the Respondents to treat
the petitioner duty in Gang No. 2 we.e.f. the
date he joins there after handing over charge in
Gang Nos 1. The Tribunsl further directed that
the petitioner will not be paid salary for the
period for which he had actually not worked, After
the doéiaion of the Hon'mle Tribunal dated 23,3.90

‘the petitioner handed over charse in Gang no. i

»ut hevlias' refused to take over charge in Gang
no, 2 Bs,

T¢ That the allegations made in
paragraph 4(6) of the petition are absolutely
‘fnlso.‘haseléaé, incorrect and are denied. It is
absolutely false to say that the Respondent no.4
became annoyed'w'ith the petitioner as a result
of the dwiaion of the Hon‘ble Tribunal, On the
contrary the decision of the Hon'le Triwumal

dated 23,3.90 was perfectly correct and am@ the

court infast direeted the petitioner to join Gang
no. 2 after handing over charge ia Gang Nosif,

and. further dirested that the petitioncr“wiil not

be paid salary for the period for which he had not

Nok has
actually worked, The ae,spondentaA&mAA& no concera
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with the petitioners caste and the guestion of his
bearing 111lwill against the petitioner does not

ﬂrilﬁ,

8, '~ That the facts stated in parasraph
4(7) of the petition are not disputed, The letters

| Y referred to therein were issued in the emiu

. P
g

of offieia}é orreipandeﬁm and the petitioner was
repeatedliy told to maiata:ia a proper léiary amd
report the shortfall of items otherwise in the event
of any accident he would be held responsidle,

9. That the allsgations made in the

\\[

paragraph no, 4(8) of the petition are false

‘
)
-

incorrect and denied. The petitioner has never
submitted an.y such letters as referred to im
Annexurs ¢ and 7 of the petition amd he is put to
strift proof of the same, it is submitted thmt tin
petitioner has not taken over charge of Gang Noe.2
BS from Sri Kalloo Keyman who is still Qo’rxmg in
Gang No. 2 BS and as such the question of tie
petitioner writing the letters Anmexures ¢ and 7
_dois not arise. The petitioner was transferred to
Gang No.2 BS in place of Sri Kalloo but since he has

(/
CI=50 O
ge Yo CRIARD _ : L
~oenrf Unp toopec®  and has not been relieved. It is further denied that

vaitimns Qalo e

not taken over %cha'rgc of Gang No, 2 BS, Sri Kalloo
is still discharsing his duties in Gang ¥o. 2 BS

t
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the petitioner has been issued any chargesheet
as stated. Annexure-8 to the petition is only
a letter by which the petitioner _has keen asked ,

to explain the shortages of material in Gang No.l

B8 in which the petitiomer was working at the time,

10, That the facts statedia pangrapl';f
4(9) of the petition are wholly misconceived,
inoorréet and“ are denied, In terms o £ Permanent
Way Manual para 17¢, the Keyman is responsible for
the agfeets such as loose dog spikes, keys.ghaim:
£ish hélts«.; and fittings on girdexr bridges and
open top culverta,bmken or burnt sleepers, broken
mateﬁs_ and tiebars and attend to them as and whenﬁ
necessary. As such while joining in Gang No. 2 BS
the petitioner was 'askéd to.take over charge of

these duties but till date he has not taken over

charge and is aksconding frbm dutye.

11, That the allegations im paragraph
4(10) ojf the petition aré abvso.lutely false, incorrect
and are denied. The Respondentno. 4 has not passed
any order not to take the petitioner on duty. No
such order dated 4.7.9¢ (Annexure-10 to the petition)
has been %ssued. on the éontrary. the Mate ,8d.
Gaindan has stated in writiﬁg that he is an
illiterate person and can neither read nor write

nor siegn his name nor has he writtan any such
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letter dated 4.7;96; A copy of Sri Gaindan's
statement .under his left thumd impression is attaehed

to this reply as Annexure CAsl..Thus the alleged

letter dated 4,7.90 Annexure-10 to the petition, 1s.
a letter forged by the petitioner only to mislead
this Hon'kle Trimunal,

> ‘
12. ' That in reply to the coatents of
paragraph 4 (11) of the petitian. 1t is submittod
that the petitioaers representations were s&itihly
replied by regiatered &.D. post and the petitioner
was told to take over charge of Gang Noe. 2 BS and

thereby relieve Sri Kalloo But all the letters were
returned unserved. Even éfter the Hon'ble éribunai'a
1aterim{n#ﬂer dated 12.9,96 the petitiomer was
directed toveport for duty vide letter date& 25.9.90

but the petitiomer refused to acknowledge the sémep

-

13, That the fagts stated in paragraph
4(;2) of the petitiorn are admitted,

14. That the allegations made in paragraph
4(13) of the petition»are absolutely false,baseless
and are denied, It is vehemently denied that the
petitione: presented h&mself.hefore the Respondent

no. 4 or that the Respondent no. 4 uttered the words/
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attributed to him, The petitimer has not taken
over the charge of Gang No. 2 BS and is infact
abs&ondmg from duty since 27th June, 1996, |

15.. That the allegations made in
paragraph 4(14) c £ the petition are repetitive

and are denied, The petitioner has nottakea over
¢harge in Gang No, 2 BS although he was transferred
to Gang No. 2 BS vide letter dated 24.5.99,Annexure-2
to the petitiom, under the diréction of this Hon'kle
Triwunal dated 23.3,90 and is infa-Ct absconding
from duty from 27.6.960.

16, ‘rﬁat in reply to the contents of
paragraph 4(15) of the petition, it is sumitted
that the petitioner has filed the present petition
on wholly false and baseless allegations and forged
letter dated 4.7,99 in order to misiead the Hon'hle
Tribunal, The present petition is wholly devoid of
merits and is liable to be dismis sed. The Respondents
have not terminated the services of the petitioner
and cn the contrary it is the petitioner who is

rot taking over charge of Gang No.2 BS and is akscond
ing from duty, - "

17 That the in reply to paragraph 5
of the petitiom, it is stated that the grounds



st 8 33

mentidned therein are wholly misconceived and

without any force,

1

18, That the contents o £ paragraph é
of the petition are denied. The petitioner has been
‘ ( given suitasle replies to his representations and

the same were sent by means of registered A.D,

N o

- post but have been returned unserved, The original
record shall e duly produced im court as per its
ldirection dated 12,9.90. |

19, - That: the contents of paragraph 7
of the petition neeq&o replye

\\_/ ‘
‘\

”

20, | That in reply to parasraph 8

of the petitiom, it is suwsmitted that the present

petition is wholly devoid of merits and is liakle

to Be dismissed and the petitioner is not entitled

to any of the reliefs sought,

21, ' That in reply to paragraph 9
of t he petition, it ‘is. submitted that no case
Q\O has been made out for grant of interim relief
%{?/_” and the same is liable to be rejected.
G _
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Yerificatton

1, R.K . Sharuua aged awout S years
son of In., Podod § ul%& Working asfoweace
oy Bapaclin | N Roulusary Palawman Mosalalod) Hurnmin,
do hereby verify that the contents from paragr hs

R, 5,1, 9 -b’lo ~—— are true to my personal

knowledge and those of paragraphs/,S A LWAN /u‘g Yoasd é‘i‘f’a
arag 17

X are be ieved true from legal gdvica..; that nothing

—

Places Allateloy o 9 KR
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000 200060000000
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material has been suppressed,

Dated: 2. f0.9p
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Jeet Rem

In the Court of Central Administrative Tribunal Allahabad
Circit Bench Lucknow.
Claim No. 307 of 1990

veo Petitioner

: Vs,

Union of India & Others. ... Opp.Parties.
e ?iie L 2,90
LBttt 1o the

Repli cation -« hepotidlon
reply by Sri K.K. Shama P.W.I. Balamau on

The petitioner respectfully suhﬁ%s as under :-

1, That theeontents of para 1 of the aforementloned
reply sulmitted by Sri R.K. Shama P. ﬁ L., Balamau on ‘ y
behal f of the respondents, which.will be referred here- |
inafter &s 'the reply , as stated are denied, and

those of the contents of para 1 of the claim petition

are reiterated. It is quite incorrect that the petitioner

- has been absconding from duty since 27.6.90 and the @ _~—

responderits be pgt to strict proof. That the fact
‘about petitioner's remaining on duty can be established
from the atténdailce register and pay register ete. and
other record of the respondents, which the respondents
be directed 4o pmduce' before the Hon'ble Court for
perusal on the next date of hearing. |

v Contd.. 2

(1 Vd 37l
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2. That the contents of para 3 to 4 of the
reply need no reply, as the facts have been admitted

by respondents.

3. That the contents of para 5 of the reply
as stated are denied and those of the claim petition
are Teiterated. It is specifically stated that the
petitioner joined as keyman in gang no. 1 BS and then
/ after as result of transfer he also joined in gang no.?2
| 'BS and wotked there from 25.9.90 to 3.7.90 and on

xm'
P
I .

4,7.90 he was not allowed to work .as per oral orders
of the answering opp. party i.e. the P.W.I. and the
seid orders depriving him to work on duty from
4,7,80 were communicated to him by Sri Gedsn the mate
of gang No. 2 BS vide his letter dt. 4.7.90 which
£ " is gnnexure No. 10 %o the petition. The record
.' of the gang llo. 2 BS for working of May to July, 1990
ﬂ? be kindly sumnoned and perused.

4,  That the ontents of para 6 of the petition
as stated are not corvect and are denied. The

. answering respondents has tried to place the facts
in distorting manner’with a view to migguide and
confuse the Hon'ble Court. It is emphatically denied
that the’petitiéner has ever refused to take'over
the charge in Gang No. 28BS . Hevdid join and work

in complisnce of the order of the Hon'ble Tribunal
and the authorities concerned in GangiNo. 2 BS from
25.5.90 to 3.7.90.

Contd..3

(;i7¢L°51P71
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O That the contents of para 7 of the reply

as stabted are denied and those of paras of the
petition are Peiterated. The petitioner has been
adviéed to state that the illwill of the answering

opp. parties is evident from the following fafts-

a) That even after the order of the Hon'ble
Ti’ibmal dated 23.3.90 quashing his oral 'o:c*dérs
depriving the petitioner fo work and directing to
allow the petitioner to resume duty, the petitioner
was again deprived from working og his duty, again,

by oral orders on 4.7.90.

b) That inspite of interim orders of the Hon'lle

- Tribunal dated 12.9.90 directing the respondents

>

to allow the petitioner'to resume the duty the
petitioner was not sllowed to work. The said action

of Opp.Party amounts to contempt of court.

c) That the petitioner intimated the Hon'ble

Court about the diéobedience of courts order déted
12.9.90 vide his application dated 20.9.90 and
prayed that the respondents todirected to comply
the court{s order at. 12.9.90 and not to‘fnrther
continue to commit the contempt of court's interim
orders. After moving the said application there
has been several hearing dates and the respondents
are gware of the contents of the éaid applieation,
Contde, 4

(TfédL 277 A
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But having almost no regard about court's orders
even, the respondents have not yet allo;ved the
petitioner to resume the duty. Though the
petitioner approached the authorities concerned

severgl tilmes after moving the said application.

6. . That the contents of para 10 of the reply

as stated are not admitted. The last sentence of
the reply shows that the petitioner.joine‘d in Gang |
lo. 2 BS and thus falsifies the i'espondents own
statements. It is specifically stated that it is
quite ino&é‘éc‘c that the petitioner has not taken
over the charge in 2 BS or as absconding from his

duty.

7. That the contents of para 11 of the reply
as stated are incorrect ‘and are denied. The
annexure To. CA-1 to the replyk is a false
fabricated documents and got manufactured under
undue influance and durass. 1% is incorrect
t0 say that liate Gedan 1s an illatrate person,
or The /jnnexure No. 10 is a forged document.
late Gedan is a kixik lititere person and the
letterinnezure No. 10 was written by liate Ge@an
himself in his own hand writing and in presence
of three persons who signed the same as witnesses.
It is importent to mention that only educated

. Contd. 5

arime e aren T
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persons am appointed on the post of Mate as they
have o maintain attendance register of Gang Men ete.
and requirements of material and defects ete, for
proper maintainance of the Railway line in their cler ge
The fact education of the Gedan zﬁate can be acertained .
if the attendance register, pay register and otker

records of Gang No., 2 BS are summoned which contain

. haAd writing and signature of Sri Gedan Mate. su W"f"‘

Ml A A Ll s T e £ i vmsia Adherih
WV &Ar{a\-mxe\ VAU.«»-,L ﬂﬂrﬂr\ Km Utk me-e\ Dl Nonds |

8. That the contents of para 12 of the reply as
stated are denied. The petitioner joined and worked
in Gang No. 2 B S till 3.7.90 after transfer from
Gang No. 1 B S which is apparent from the annexure
No.l to 7 to the petition. The enswering respondents
knowingly and willfully and disobeyed the courts
interim order dt. 129 N, the details of which are

given in pe‘titionef's application dated 20.9.90.

9 That the contents of para 13 need no reply.

10 That the contents of para 14 of the reply as
stated are incorrect snd denied and those of the

petition are reiterated.

- 10, That the contents of para 15 & 16 of the

petition as stated are incorrect and denied and

thoge of the petition are reiterated. It is incoFrect
to say that the petitioner did not join in Gang No.2 BS
or absconding from duty since 27.6.90. The facts

are thet the peftitioner joined and worked in Gang
No. 2 BS from 25.5,90 to 3.7.90 and on 4.7.90

when he went to work, he was not allowed to work

(ﬁ/ I
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‘due to oral orders of the answering opp. party and

- thus he was put to great hardship and justice.

 11.  That it is necessary in the interest of justice

that the attendance register , pay register various

letters regarding work done or required to be done

or material required for proper maintainance of

Railway Lines and'other'reoords, be summoned for
perusal of the Hon'btle Court and its inspection be
allowed to the petitioner'z and his oounsel, be fore

the grgament in the case.

12,  That the petitioner joined and worked in Gang
No, 2B S from 25.5.90 to 3.7.90 and on 4.7.90

when he went to wark, hew-as not allowed to work

under oral orders of answering opp.party which is

-apperent from Annexure No.A-10 to the pétition.

13.  That the snswering opp.party has knowinglyfﬁ
and wilfully disobeyed the interim orders dt. 12.9.90 -

the detaibs of which are mentioned in the petitioner's

“gpplication dt. 20.9.90, the action of answering -

opp. parties amounts to contempt of court and opp.

parties are liable to be punished for the same.

13.  That the clainm petition is liable to be
sllowed with costs throughout and the opp. parties
are liabie to pay all the emoluments to the petitioner
for the period he is not allowed to work. N
Lucknow _ | Petitioner
Dbaeenes I

9 KEYE'A Lo _.;;,vﬁf ‘/
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CVERIFICALTION

I, the abovenémed'ﬁﬂp petitioner do hereby
verify that the contents of paras 1 to 10, 12 are tme
to-my own knowledge based on perusal of records
information end legsl advise and those of paras 11, 13 &
14 are believed by me to be true on the basis of legal

advise,
Lucknow
Dated U%ff‘( v’ ‘ Petitioner

mﬂdﬁ’ %)
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AN ibE UhNinAL AﬂMINLSlﬁAELVE iﬁlEUNAL ALLAHAE%D
. blelT BEI G LG GKHOW
Civil Hisc. Case N@....... of 1990
- { Contempt of court case DOseosessss OF 1990
’ In re |
Claim Petition No. 307 of 1990

Jeet Ram __ vevesss Petitioner
| Vs.

Union of India & OtheTs  +eses.. Opp.Parties.

The applicsnt/ petitioner respectfully
sulmits as under :-

1. That inspite of best é»fforts and approaching
the respondents opp.parties several times and showing
the certified copy of the interim order dated 12.9.9 0
passed by the Hon'ble Tribunal, the petitioner was no%
allowed to work Thus the opp. parties have knowingly
and wilfully oommitteé'the disobeyed disobedience of

the Hon'ble Court's interim orders dated 12.9.90.

2o That the details about approaching the opp.
parties for compliance of interim order dt. 12.9.90 and
some of the necessary evidence regarding +the same hag

already been furnished in the petitioner's application

g, 20.9.90 filed before the Hon'ble CGourt. '

3. That the petitioner contendls for the reasons

and cireumstances briefly stated above in the petitioner'_s

ol



2
e
Pt

-9 - |
gpplication dated 20.9.90 the opp. parties have knowing
wilfully committed the contempt of the Hon' ble Cour‘t'
interim order dt. 12. 9 90 and they are llable to be

punished for contempt of the said court's order dt.

- 12.9.90.

Wherefore it is most respectfully pyrayed

~ that aftér issuing the notice to the opp. parties zdm

and after proper eaquiry according to law the respondents
be punished for Qommitting contenpt of court or othef,,__

suitable action be taken ageinst them which this Hon' ble

(ourt may deem fit and proper in the circumstances of the

case. -
Applicant/ Petitioner
Lucknow : ' ‘ p
' Dt.’?//.‘?/‘(’a ‘ _ : m a7y

| VERIFICATION
I the above named petltloner do hereby verlfv ’tha‘c

the contemts pf paras 1 to &of the petition are true

- mrmxkrme to the petltloner's knowledge and those of

para 3 are belleved fo be true on the basis of legal
advise .  Signed and verified  day of

in the court compound ab Lucknow.

 Lucknow " Petitioner/ Applicant.

wltfiefee _ﬂ
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| CLKGUET BERGE SLUTNG AT L0GQOW. [~
T ~ o IN KE o

art , .
W /, o BEFORE THE CANTRAL AUITNISTRATTVE TRIBINAL AL D.'
| , |
|
4’

M?J\f@ GO'S,(QG
0.4, No. 307 of 1990 (L) :
F.F. 2.9.90

2 . TJeet Ran ... Applicant

- v‘ . ., | | N | v‘ ‘Vs. ) | |

Union of India & Others. ... Opp.Parties.
APPLECATION PRAYING mwfmmﬁﬂ LRI

N OHDEES DATAD 12,9,90 Il

" The applicaht above named“\..es;)éctfully‘
s - ‘submits as under - ,‘. | |
. / ‘ ‘ . .
3 - 1. That in compliance of the inferin orders
dt. 12.9.90 the applicent sent a photostat
&\o‘( : o tue of the order dt. 12.9,90 alonéw‘ith to the

‘ Q}y éyg L0 L. .No. 3 by regd. post on 15.9.90, vide— :

\ "y

NS850 RLoNo. . TN
' 7 , | ,

o (\ -~ | Re That on 15 9.90, the appllcant appeared
o 'C\R(’f)v o personally before the 0.%. No. 4 and zme gave
o | % gralin the Qertlfled 0Py of the order dt. 12.9.90
| b of lyc%r?“\ alongwith an application praying top{z:\: hin
—W’)‘M %z&w to join duties of his post mugklmwdiimcia ¢f.

S | A
o "S/\/M%/ Keynan . But the 0.P. No. 4 declmed to
> S '

el 97’3( ? receive the copy )of_the oourt‘s order dt. 12,9, 90

a_nd the application or to allow him to join the
\ . 3 . . I . - ? ,

® &~ .



RN

 duties .  The 0.P. No. 4 issued wmdmx
- iR undesirable ‘lan'g-uage towards the courts

- order and the applicant. -

3.  That thereaffer on 16.9.90, the applicant

in this regéfd met the 0.P. Ho. 4 and tried to

- give him the certified copy of orders dt. 12,9,90

end the applicahfon end told him about the said

~action of 0.P., No. 4 . The 0.P. No. 3 directed

him to give the copy of the orders end the applica-

tionin the office..

4, ‘That there after the applicant met Vies
President of the Railway liazdoor Union Branch
Hardoi and told him sbout his difficulties.

' The Vice President the R.M. Union algo wrote

~aletter to the 0.P. No. 3 and advised him to

give hisletter also alongwith eopy of application
and the court's order. The said could not be
given in office on: 17, 9.90, as the staff was

said to be on dnspection.

5. ' That on 18.9.90, the applicant submitted
all the three said ¥mkipapers in ‘the office of
the 0P No. 8 ‘,and the clerk ‘ooncérned wrote

"endorsement' received ' on the copy of therletter'
dt. 16.9.900fthe Vice President of the Union.
- After perusal ofthe s’aid_papersr‘by the office

personal, the all said papers were returned o

the gpplicant « The endorsement was also cub.

J - “

..3’
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r - _ L ' S .
- by t\he clerk OOnoerne_d on the eOpy of the |
 applicant, that on 19,9,90, the applicant
o ~ sent the true oo‘p:y of the court's order dt.
. . 12,9.90 and the epy of the application to the
0. lNo. 4 by regd. post. ' Trae certified
copy of the comrt's order dated 12.9.90 was
al ready shown to thevO .P. To, 4'on 15.9 ‘90
~ affer perusal of the same” declered to receive

- the sam .
.“\
[ [

B, Ihat the sald action oi 0.P. amounts to MM%A}

s
.

_;oommlssmn of oontempt of court's orders dated

12.9.90.
; 7.  That th'e true photostat copies of regd.
o post refelpts dated 15,9, 90, and 19.9.90 and
applic

1
the/ appll catlon dated 15 2.9 are bemg flled

: heremth alongmth the list of dooumenus.

{

~ 44

Wherefore it is respeotf\llly ﬁrayed that
thls Hon'ble Coupt may kindly be pleased ’co issue - ]
- | | necessary directions- to the apposﬁ;e par’cles to
o | | move compliance of the court's interim orders dt.
N ;7/'{7);) 12,990 and not to further continue to comnitt
| l’che contempt of oourts interim orders, dated
12.9.90 other necessary orders which this Hon ble
court nay deen fit and proper in the mrmmstances
~ of the case. be aleo kindly ﬁa%fed & communi cated.

?@— Saxena Adv. .

Lucknow _ Coungel for fhe Applicant
Dt.' 20.9.90 AN S eseecaw AW,

to the 0. Partles.\- : &1
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VERTFICATION

I, Jeet Ram S/o Shri Munné aged sbout -- yrs.

Gange No., 2 B.S. Beneganj Balman Hardoi also

Was WOrk_ing as Keyman under the 0.P. No. 3 and 4
K/o V. Kondri Khera Pest Berva Téhsil Sandila

Distt. Hardoi , do hereby verify that the *

- contents of paras 1 to 5 are frue to my personal

knowledge and para 6 to believed to be true
onlegal advice and that 1 have not suppressed any

material of fact.,

Dated:- 20.9.90 Signature of Applicant.
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CENTRAL ADMINIS mnvz BUNAL
czacuxr BENCH,LUCKNOW. .

L B , o.aqno. 307 of 2990 (L)
. Jeet Ran L o - Applicant,

. 'Je/et;"-R'gm oeo
Versus

Union of India & Others.u Reszpondentséi

' 12,93“1990
Hon‘hle Mr. Justice K?Nath,v.c.

, Hon'ble Mr M, “s, ‘n '
' ","Issue notice toreSpondents to show cause
List for

g why the petition may not »e admitted,
In- the meantime

/ R — adm_ss'ion hearing on 26.9. 90,
o o the reSpondents shall assign propez duties o

the applicant. They shall also prc)duce the

The Case may he disposed of finally on

1:‘ecm:'d.1
Copy of the order may be given

o o the’ aate. f:l.xed;‘
ﬁ t’:o *’th”e lea‘med ceunsel for ‘the appbicant within

A

\ .

twenty feur hourS.

Coatl OIMN CnE

o Cenlral Admiaistr. g
tﬁn M
Circuit Bench, | |

' LUCKNOW,
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_Uttariya Railway Mazdoor Union
‘ fiegistered, Recognized & Affilated to National Federation of Indian Railwaymen.
| 166/2 PANCHKUTY AN ROAD, NEW DELH]
- (HARDOI BRANCH)
AN WA awge afvaw gt s

Railway Station

952//% -\URMU/HRI/..#Q‘.Q.C / 90 Horsely /4/9/ %o, 79

-
!

T
- J"'zfy. [BHX_ 4840 Qfd

ﬂﬂ/f | \(//Ld '{abw QQO i mna KU] ’)Yl%
QWNA)»'),R)S A(ANL/ Qo

M ) ML,

’ // oA MOt o L .Wn,) |
e e ahar pon 1] Yy
o M*",,,\/L\Ae..u Fr _wM»y/u /\.97‘ .
Rld 0 vt o fine etk /W -
Jra o WWQMT A didele g,
| whrth i drralln QM ” am:
o g Aot Al B tui9 19 whe
Shy w QﬂﬁJw alp~¢ uv‘:k piw/cw )
}\»u.q@/\g,’\'d{ﬁ“* fod- p‘/"",’ h
A oo B e b T Civt
e Whee b Av—any Q0w Lo “H




| E...'T’% LEUNAL}?"

'.\

'5, t{ kﬁf};ﬁ:;{i.i'}f- f‘if;“‘.. '*.'<3;%é;”ifg
:}. \\T;i%:%& *i Qh&éﬁéﬁw&

. "‘-'l%ase take: notlce t

| ‘ *He cpbllCant ~bovenamed"‘has~~ 2
g pres -i-. an- applleatlon -

s o 1 A

» b nemof Is enclosed héx‘ewnh, M;
'h' @‘ as’ been reglstorcﬂ in t'w v'*lbunai and bhe Tmbunal

fixed . eyt L gl -,199c1 for: the"*"i"' i
the sca.d ap nl.lcat;\o"r L e e

o}

If o a.ggaa&ance 1s moc Spiats r I ST LR
b ,err-‘m: by“smno one d




]

BN T m’ o e
4 o }p! ﬁ ﬁﬁ“’% fgp

i R o | .:"Mthd Urrar K}é}é , .
y o ) _ ;;‘. . GG, ¥ ',‘- _ . | o o
/ L ‘Ctnuah ummstrmve, ibu‘naflai_ .' v‘ v L

wi‘?’l S S Cllcult BCHCh

N T N
e »
. é‘&b N 5 e

%mw

ﬁ?ﬁi"‘ﬁ “@ﬁ i&ﬁi&% ﬁ wg;‘&xm,., _~, i B

% amm &m&@m g;&z'ww ﬂwiw t«ﬁa
ﬁmy aﬂam &1% pmﬁxm& m

@%’a& a‘mm Eim@m Ropy e
ﬁ@ ﬁ%ﬁ iﬂi’ﬁ @mnyﬁ fﬁ@x ﬁ%g’z ﬂy@kﬂ.ﬁ%m ‘ﬁ‘i%ﬁiﬂ |

mm? gmr iamzm




o

,4.0'0' o | //
,f95w¢ ______ o

oy f\\\ SPFFIAL BOWER OF ATTODPNIY

-umﬂv"wm—a-mmwn—c

n the-GtTab . Bdwmx&%{}ﬂ%/ﬁm&um@ .Mﬁgtmba_cl emCh
.iﬁa@(ﬁ&No,-goy/9Q---‘__-,-.---_-,_-_D&LW)

unnnn.—u——-nnnn-u-—---.----Plaintlff

S : d ect. Ra(m Appel]..c.nu '

Petitioner o : .

R Dmlo?fm &nou@ §othrs

-'--a—----un-—----\n--Au#nDefendant

¢ - -

) e . - - ' o Respondea+ .
, , l L Oppoq*f 2 :
KNOW all men by these present that I Y@hhﬂ.} Y pﬁ HDRIWXV’OW"*
- Noxthern Railway, Mo dabad do hereby appoint and authorise

S/&hri ﬂmL Saﬁi % oD yeRradX -/-3to appl. p1;’3:,w y

and act for me Jown+lv\or severa]lv in tﬁe aboVe noted cas
.and to tara such steps ﬁqd proceedings ‘as may\be n90950a“y

for the 1 secutmon and. qéfence of the saild matter, as the _
. . 1.
case may, 37 end for the pu}ro”e +o maPe slan, V“r’fy nnﬁ o F

nﬁ 211 recessary plal h petitiohs, written nuatwau+g

. —

Y , . .
and,ow 12X A0CURCHES xo corpperise the suit adrit tHe clafms.

ard o iodoe and L“DOS“u m:

e

ey in cours and o reccira nnvﬂﬁnt oy
1

~
>

’ a - « oL
frrom tha csort of voneary ieﬁcs.ted and +o £ile and wmthqrcw Vo e e g

-
N

documents froms ocurs and Géperally.to set in the premises and"“}?;f J{F
in a1l proceedincs orising. Loereout whether b7 wey of exneLy: ton - 7,
arpoal or ctherwine or in ary menner connoct@d therewith fn :
feectually 1o all *ntents and purposes as I could act if SN
r0r°OPEl v vresent I he”ejv agree to ratlfy and confirm xhat-' : .'f\ﬁ_’ ?

evergshail be 1avf 1w de pﬁ by virtre of these prasents,

In witness whereof I here1n+o set. my.hand,thualf SRR
day O-E&M: e mvormigjm” | -

]

v'E\ c ) :  f ‘V ‘ z,g }
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. GOVERNMENT OF INDIA (BHARAT SARKAR)
1NISTRY OF RAILWAYS/RAIL MANTRALAYA

»

(RAILWAY BOARD) {/5
No.E(G) 9b LL3— 3 C" > New Delhi, Dated....-} c.l@.:.r%a

To,

The Registrar, Central Administrative Tribupal,

: /,Di&f\ | amdirectedto referto your summons/orders dated. MY/R on
the subject mentioned above andto state thatthe General Manager .............. Ranlway

is the competent authority to deal with this matter. The summons/orders in

- question have, iherefore, been sent to that authority for further necessary action.

Yours faithfully,

)f N . .
DA:Nil. ‘S for Secretdry, Railway Board.

No. E (G a} 0 L3~ 73 New Delhi, Dated... 4 (.79
- Copy together with the summons/orders received from the Tribunal/ Court are
- forwarded in originalto the General Manager... A2t ¢
for fu_rther necessary action.

The next date of hearing is:

.............................................................................

r o )

DA/As above. '  Desk Officer, Establishment,
R.B. Press. July-89. 10,000 F. . Railway Board.




